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1 4 5 6 7 8 9 10 1 12 13
39. Karvar 280.000 — — — —  20.000 — — — 20.000 10.460
40. Bidar 278.720 — - — — — 17.000 — — 17.000 3,350
41. Haven 118.220 — — — —_ — 14.000 — — 14.000 5.100
42. Bellary 578.000 — — — — — 35.000 — 50.00 85.000 57.140
43. Madhugiri 95.940 — — — — — 12.000 — — 12.000 —
44. K.R. Nagar 90.860 — - — — — 11.000 — — 11.000 —
45. llkal 184.580 — — — — — 22.000 — —  22.000 —_
46. Kippaki 262.120 — — — - — 30.000 — — 30.000 12.42
47. Doddaballapur  231.220 — — - — — 25.000 — — 25.000 -
48. Bailkongal 299.950 — — — — — 25.000 — — 25.000 —
49. Mudalgi 200.000 — —_ — — — 25.000 — — 22.000 —
50. Mulbagal 186.300 — — — — — 22.000 —_ — 22.000 —
51. Lingasugur 184.820 —_ — — - — 22.000 — — 22.000 —
52. Manoyya 957.660 — — — — — — 57.00 — 57.000 —
53. Bijapur 687.670 — — — — - — 41.00 — 41.00 —
54. Laxmeshvar 163.650 — — — — — — 20.00 — 20.00 —_
55. Shiggadn 83.500 — — — — — — 10.00 — 10.00 —
56. Savakur 154.600 — — — — — — 19.00 — 19.00 —
57. Gadag-Betgen 945.300 — — — - — — 55.00 — 55.00 —
58. Aottur 100.000 — — — — — — 12.00 — 12.00 9.00
59. Malur 199.500 — — — — — — 24.00 — 24.00 —
60. Shorapur 155.00 — — — — -— — 19.00 — 19.00 —
61. Kundapur 194.290 — — — — — ~ — 23.00 — 23.00 —
62. Stolaghatta 133.900 — — — — — — 10.00 — 10.00 -
63. Arasikere 181.290 — — — — — — — 27.00 27.00 —
64. Muksur 187.630 - -  — — — —  — 2800 2800 —
65. Gajemdragad 201.910 — — — — — — — 30.00 30.00 .
66. Sira 200.000 — — — —_ — — — 30.00 30.00 —
67. Bangarpet 150.000 — — — —_ — — — 22.00 22.00 —
68. Koppal 214910 — — — — — — — 13.00 13.00 —
Total 8586.783 — - - — 120.000 260.000 290.00 216.00 886.000 214.160
Grand Total 11591.067 325.250 484111 68.500 105.000 140.000 260.000 290.00 242.00  1914.861 1933.391
[English] (b) if so, the details thereof and its impact on the sector;

5107. SHRI MANIKRAO HODIYA GAVIT : Will the Minister
of FOOD PROCESSING INDUSTRIES be pleased to state :

(a) whether Food Processing Industry is facing paucity

of funds:

Paucity of Funds in Food Processing Industries

in this regard ?

(c) the remedial measures taken/proposed to be taken

THE MINISTER OF STATE OF THE MINISTRY OF

FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR

RAY) : (a) to (c) It is reported by Indian food industry

that the problems of shortage of credit and higher rate of
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interest, are common to all food industries. These
problems are accentuated in the case of food processing
industries because of the seasonality of production and
higher risk factors.

Since the growth of the Food Processing Sector
depends upon several factors such as availability of raw
material. the right type of technology and availability of
funds etc.. information on the specific impact of paucity
of funds on the industry, 1s not available. The possible
remedial measures for overcoming this problem include
strengthening of the Appraisal Departments in financial
institutions, setting up ot more branches of the Banks mn
different parts of the country and fixing ot different norms
for repayment schedules in respect of food processing
industries, etc.

Killing of Lawyer

5108 SHRIMATI KRISHNA BOSE: Will the PRIME
MINISTER be pleased to state .

(a) whether any investigation has been made mnto
the abduction and kiling of lawyer and human nghts
activist Jall Andrabi in Kashmir in March. 1996;

(b) it so, the findings of the investigation,

(c) whether the perpetrators of the cnme have been
arrested and brought to justice; and

(d) if so, whether the Government and Human Rights
Organisations have also expressed their concern about
the incidence ?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) to (d) Mr. Jalil Andrabi,
Advocate was way-laid near Peer Bagh (Srinagar) and
abducted by.unidentified gunmen on 08.03.1996 while he
was travelling in his car alongwith his wife and daughter.
Immediately after the incident, Mrs. Rifat Ara Andrabi,
wife of Mr. Andrabi reported at Police Station, Saddar,
Srinagar that they were stopped near Peer Bagh by some
army personnel and that Andrabi was picket up from the
car. On further probing by the Police personnel, Mrs.
Andrabi has stated that some unidentified armed abductors
had used a private taxi for whisking away her husband
A report was immediately entered in the Police Station
on 08.03.1996 and efforts were made to locate Mr.
Andrabi. Army mentioned in Mrs. Andrabi's report. were
asked to intimate whether he was picked up by them
and was in their custody. Army authorities categorically
denied that they had arrested him or he was in
their custody. In view of this and other statements of
Mrs. Andrabi, FIR u/s 364/365 RPC (Kidnapping/

BHADRA 20 1918 (Saka)
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Abduction) was registered in the police station and the
search was further intensified.

Meanwhile, a Habeas Corpus Petition was also filed
in the J&K High Court on 09.03.1996 by the High Court
Bar Association in this regard. Union of India through the
Chief ot Army Staff, State of J&K through Additional Chief
Secretary (Home), Rashtriya Rifles and Director General
ot Police. J&K had been made respondents. The
respondents tiled affidavits denying that they had anything
to do with the abduction. Rashtriya Rifles categorically
denied the allegation saying that the area was outside
the area of their operation. Neither any member of the
Rashtnya Rifles was present at the spot at around that
time nor did any member of them apprehend or receive
him 1n custody.

Under orders of the High Court, a Special
Investigating Team has been constituted under a Senior
Supenntendent of Police and the search for Andrabl was
intensitied. While the investigation was in progress, the
dead body ot Mr. Andrabi was recovered from the Jhelum
niver by local residents. Post mortem was conducted by
a team of doctors constituted by the Principal, Medical
College. Srinagar, as per directions of the High Court.
The post-mortem report has been made available to the
investigating team. The High Court has also directed that
the Special Investigating Team should not take instructions
from any authorities except the High Court and that it
should not reach any final conclusion without first making
a report to the Court. In view of this, the post-mortem
report is not available for comments. The High Cour,
has been informed by the State Government that payment
of relief would be made to the next of kin of the deceased
as per the existing rules of the Government and that the
Government does not intend to appoint any other Judicial
Commission to probe the case since the investigation is
already being monitored by a Division Bench of the High
Court. The investigation by the Special Investigation Team
is continuing and the matter is sub-judice in the State
High Court.

Mars Planet

5109. SHR! VIJAY GOEL :
SHRI SANAT KUMAR MANDAL :

Will the PRIME MINISTER be pleased to state :

(a) whether the scientist of NASA in USA have made
a conclusion that life exists in Mars;

(b) if so, the perception of Indian scientists in this
regard,

(c) whether the indian Government propose to
encourage such research in the country, and

(d) if so. steps taken/propose to be taken in this
regard 7



